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The limited dispute  raised in the petition 	is 	about the 

nonimplementatjon or I-e-p.rt of the order dated 	14.895 	issued ly 

the rssponcAe.nts themselves in respect of the applicants. 	The 	applicants 
contend that by Virtue of the said Grderthe 

not only 
applicants 	are 	entitlete 

et the arrears w.e.P. 1.4.73 6ut also to 	receiva the differences of 

pay and allowances due and drawn from the date. The 2pplic2nts are 

arieved y the Pact that althouh the respondents have fixed their 

pay w.e.f. 1.4.73 as ordere the differences of pay and allowances is 

not given tb them, Therefore this application is Piled. 

llr.Chowdhury, id. counsel for the respondents surn its that 

he due5 not:have any instruction in the matter. 

life have heard both the parties and also perused the records, ____ 	
2 It is unfortun 2te that although the 	a'j 	order Was Ommnjcote 	O 

the resPondents)no action was taken 6y therri and the apolicants hd to 

approach thëTriunai aain.We are therefore of the view that apprepri 0te 
order 	' passed in the matter without any further 
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4, 	 In view of' the üo ewe dispose of the application at 

the sta'e  of admission itself' with an order that within 2 months 

Prom the date or communication of this order the respondents st'all 
) 

make all payments as has  been stipulatedand tc which the apolicants 

are entitled lay virtue oPthe alrder dated 14.8.95 as set out in 

Annexure at P,298 8 & 9 of the application. Na order as to cost 

is made. IF the said payment is not mede within a period or 2 months 

as stated herein aove the resoonents(particulariy responIent No.3) 
I) 

shall py interest at the rate of io% per annum Promt he date of' 

; 	expiry of the said period to the date of actual payment. 
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